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[Secretary]

rule 162 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) No.
6 Bill, 1956, which was passed
by the Lok Sabha at its sitting
held on the 19th December,
1956, and transmitted to the
Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in

regard to the said BilL.”

(vi) “In accordance with the
provisions of sub-rule (6) of
rule 162 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) No.
7 Bill, 1956, which was passed
by the Lok Sabha at its sitting
held on the 19th December,
1956, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”

(vii) “In accordance with the
provisions of sub-rule (6) of
rule 162 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith the
Central Excises and  Salt
(Second Amendment) Bill, 1956,
which was passed by the Lok
Sabha at its sitting held on the
19th December, 1956, and trans-
mitted to the Rajya Sabha for
its recor mendations and to
state that .ais House has no
recommendations to make to
the Lok Sabha in regard to the
said Bill.”

PRESIDENT'S ASSENT TO BILLS

Becretary: Sir 1 lay on the Table
the following Bills passed by the
House of Parliament during the cur-
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rent session and assented to by the
President during the last week:

(1) The Ancient and Historical
Monuments and Archaeolo-
gical Sitesand Remains (Dec-
laration of National Import-
ance) Amendment Bill, 1956.

(2) The Industries (Develop~
ment and Regulation) Am-
endment Bill, 1956.

(3) The Representation of the
People (Fourth Amendment)
Bill, 1956.

(4) The Hindu Marriage (Amend-
ment) Bill, 1956.
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COMMITTEE ON SUBORDINATE
LEGISLATION
SixTH REPORT
Shri N. C. Chatterjee (Hooghly): I
beg to present the Sixth Report of

the Committee on Subordinate Legis-
lation.





